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Inspection Report in the matter of Ravi Shankar and Ors. Versus State of Punjab

(OA No. 1099/2024)

1.0 Background :

In the matter of OA No. 1099/2024, Ravi Shankar and Ors. Versus State of Punjab,
applicant had raised the grievance related to air and noise pollution caused by operation
of DG set installed for mobile tower at Suncity Township-1 , Sector 34, Rohtak, Haryana.
The mobile tower has been installed by M/s Indus Towers Limited, Bestech Business
Towers, 1 ;t Floor, Tower A, Industrial Plot No.1 , Phase-9, Sector 66, SAS Nagar (Mohali),
Punjab

Hon’ble NGT vide order dated, 08-11-2024 (Annexure-1) directed as follows:

Para 3, “ in our view complaint made in this letter petition give rise to substantial question
relating to environment but before proceeding further we find it appropriate to obtain a
factual report and for this purpose we constitute a Joint Committee comprising Haryana
State Pollution Control Board; Central Pollution Control Board; and, District Magistrate,
Rohtak.”

Para 4. “ Central Pollution Control Board shall be the Nodal Authority for coordination

and compliance of this order."

Para 5. “ Above Committee shall visit the site, collect relevant information and submit a
factual report within one month.”

2.0 Compliance to Direction;

In compliance of Para 3 of the aforesaid Hon’ble NGT order, the Joint Committee
comprising of following officials was constituted for compliance in the matter:

1. Shri Tilak Raj, ATP, Municipal Corporation, Rohtak (Representative of DC Rohtak)
2. Shri Sachin Kumar, AEE, Haryana State Pollution Control Board, Regional Office,

Rohtak
3. Dr C K Dixit, Scientist 'C’, Central Pollution Control Board, Delhi

The Joint Committee carried out the visit of site under reference i.e. Suncity Township-1,
Sector 34, Rohtak, Haryana on 02-12-2024.

3.0 Observations and Findings:

Based on the site visit, following are the observations:

3.1 Installation of Mobile Tower:

•

•

The mobile tower has been erected by M/s Indus Towers Limited, Bestech
Business Towers, 1 st Floor. Tower A. Industrial Plot No.1 , Phase-9, Sector 66, SAS
Nagar, Mohali, Punjab at Suncity Township-1, Sector 34, Rohtak, Haryana.
The mobile tower is erected at the land of Sh. Kaptan Singh. Copy of lease deed
dated, 22-05-2018 for a period of 15 years from 22-05-2018 to 21-05-2033
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between M/s Indus Towers Limited and Sh. Kaptan Singh, Village PO Bohar,
District Rohtak is enclosed as Annexure-II.
The said lease deed has been terminated by M/s Indus Towers Limited with effect
from 06-07-2024. Copy of the notice for termination of agreement is enclosed as
Annexure III.
The mobile tower was found in non-operational condition during visit.
The mobile tower along with Diesel Generator Set (DG set) has been erected in
the premises adjacent to the complainant house approx 5 meter away from the
boundary wall of house.
No supporting document was provided by M/s Indus Towers Limited with reference
to permission for mobile tower from district administration. As informed by the
district administration, permission as per Communication & Connectivity
Infrastructure Policy 2017 (as revised in 2023) for the State of Havana, has not
been granted to M/s Indus Towers Limited for erecting the mobile tower.

•

•

•

•

3.2 Diesel Generator Set:

• During the visit, one Diesel Generator Set (Jaycee Punching Solution Pvt. Ltd.
Make) of 15 KVA capacity was found installed at the site which was not in
operational condition.
The DG Set was found equipped with acoustic enclosures and type approved as
per GSR 371 (E) dated, 17,05.2002 (Noise limit for diesel generator sets up to
1000 KVA).
It was informed by local people that DG set used to run approx 18 hours per day.
Furlher, it was observed that no electricity connection was available for operating
the mobile tower

In view of no electricity connection at site, it is understood that the DG set was
being used as a source of power and not as a backup which is a violation of
direction no. 76 dated 29-09-2023 (amended on 22-02-2024), issued by
Commission for Air Quality Management in National Capital Region and Adjoining
Areas (CAQM) regarding “Review of regulations for use of DG sets in NCR. Copy
of direction is enclosed as Annexure IV.

Further, the stack height of the DG set was not as prescribed in “Emission
Regulations Part IV”, Comprehensive Industry Document Series (COINDS/26/86-
87), published by CPCB.
Joint Committee also interacted with the complainant Sh Ravi Shankar, resident of
Suncity Township and it was informed by him that the DG Set is not in operation
at site since May 2024 and no problem of air or noise pollution is caused due to
DG set since then.

•

•

•

•

•

4.0 Recommendations:

1. M/s Indus Towers Limited shall not operate the mobile tower unless;

a. Necessary permission from the District Administration is obtained.
b. Stack of DG set with required height as prescribed in CPCB's document “Emission

Regulations Part IV”, (COINDS/26/86-87) is installed.
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3

DG sd shall not be operated as regular power supply source and shall be used only

as a power back-up in case of ix)mr failure
M/s Indus Towers LimKed shaH ensure that during operation of OG set at site. there
shay id be camp}brIm of the Noise rto{ills as Wr GSR 371 (E) dated. 17.05.2002
(Noise limIt for diesel generator 8ds up to 1000 KVA)

\

.//aA/
(C K. C)iHt)

Scientist C, CPGB Delhi
(MI

ATP, :ohtak
(SaMI Kumar>

ACE. HSPCB Rohtak
(Representative of DC Rohtak)
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Photographs taken during the visit 

  

  
Fig: 15 kVA Genset installed at site 
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Fig: Mobile Tower at site 
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Item No.09        Court No. 2 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

Original Application No. 1099/2024 

 
 
 

Ravi Shankar and Ors.                                                            Applicant(s) 
 
 

 

Versus 

 
 

 State of Punjab                                                                    Respondent(s) 

 
  

 

Date of hearing: 08.11.2024 

 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

    
   

 Applicants: None  

  

ORDER 
 
 

 

 
 

1. Ravi Shankar resident of H.No.A-204, Sector-34, Suncity Tonship-I, 

Rohtak, State of Haryana, has sent a letter petition dated 01.01.2024 

complaining about operation of DG set by a mobile tower proponent 

causing huge air and noise pollution without taking effective preventive 

steps and this letter petition has been registered as Original Application 

under Sections 14 and 15 of National Green Tribunal Act, 2010 

(hereinafter referred to as ‘NGT Act, 2010’) in exercise of suo-moto 

jurisdiction in view of law laid down by Supreme Court in Municipal 

Corporation of Greater Mumbai Versus Ankita Sinha and Others, 

(2022) 13 SCC 401.  

 
2. Complainant has said that a mobile tower has been installed by 

M/s Indus Towers Limited, Bestech Business Towers, 1st Floor, Tower A, 

Industrial Plot No.1, Phase-9, Sector 66, SAS Nagar (Mohali) State of 

Annexure- I
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Punjab in residential society of the complainant i.e. Suncity Township-1, 

Sector 34, Rohtak State of Haryana. For operation of above mobile tower 

a DG set has been installed which is emitting smoke causing air pollution 

besides huge noise pollution and no effective steps for prevention thereof 

have been taken by concerned proponent and on account thereof local 

people are suffering several health problems besides the facts that elder 

people find it difficult to take rest due to huge noise and air pollution. 

 

3. In our view complaint made in this letter petition give rise to 

substantial question relating to environment but before proceeding 

further we find it appropriate to obtain a factual report and for this 

purpose we constitute a Joint Committee comprising Haryana State 

Pollution Control Board; Central Pollution Control Board; and, District 

Magistrate, Rohtak.  

4. Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order.  

 
5. Above Committee shall visit the site, collect relevant information 

and submit a factual report within one month. 

 
6. List for further hearing on 12.12.2024. 

 
 

 

Sudhir Agarwal, JM 

 

 
 
 

Dr. Afroz Ahmad, EM 
 

 
 

November 08, 2024 
Original Application No. 1099/2024 
M 
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Direction No. 76

F. No. A-11018/ot/ 2o2t-c^aMlll322- 1fi3 I Dated: 29 .O9.2O23

SubJect: Dlrectlons under Sectlot 12 of the Commission for Air
Qualtty Management ln Natlonal Capital Region and
AdJolning Areaa Act, 2O2l - Revlew of regulatlons fot use of
DG sets t! NCR.

WHEREAS, under Section 12 (1) of the Act, the Commission is vested

with powers to take a-11 such measures, issue directions, etc., as it deems

necessary or expedient for the purpose of protecting and improving the

quality of the air in the National Capital Region and Adjoining Areas;

WHEREAS, Section 12 (21 (ixl of the Act empowers tJle Commission

to issue directions in writing to any person, officer, or any authority and

such person, officer or authority shall be bound to comply with such

directions;

WHEREAS, Section 12(21(1vl of the Act empowers the Commission to

lay down parameters for discharge of emissions from various sources

whatsoever that have implications on tJle air quality in the region;

Iw

COMMISSION FOR AIR QUAITTY MANAGEMENT
IN NATIONAL CAPITAL RT'GION AND ADJOINING /IREAS

17th Floor, Jawahar Vyapar Bhawan (STC Building)
Tolstoy Marg, New Delhi- I 100O I

WHEREAS, Ministry of Environment, Forest and Climate Change,

Government of India, in exercise of the powers conferred under Section 3

of the Commission for Air Quality Management in Nationa.l Capital Region

and Adjoining Areas Act 2021, }ras constituted the Commission for Air

Quality Management in National Capital Region and Adjoining Areas

(hereinafter referred to as the Commission);

Annexure-IV

18

22



WHEREAS, Section 12(2)(v) of the Act also empowers the Commission

to impose restrictions and regulate operations or processes that have

impiications on air quality in the region;

WHEREAS, the Commission has repeatedly talen up the matter

relating to air pollution with the State governments of Haryana, Rajasthan,

Punjab, Uttar Pradesh and Government of NCT of Delhi and various

organizations concerned of the Central and State Governments/ GNCTD

and has issued various Directions, Advisories ald Orders for effective

implementation of measures for abating air pollution in NCR, from time to

time;

WHEREAS, the Commission has observed and has been sensitizing

all stakeholders that, amongst others, large-scale unregulated use of Diesel

Generator (DG) sets is a major contributing factor for deterioration of air

quality in the region;

WHEREAS, in wale of genera-lly prevailing adverse air quality in NCR

during the winter season, tl're Commission, through directions No. 54-57

dated O8.O2.2O22, followed by Direction No. 68 dated L4.O9.2O22 and its

related orders ca1led for regulated use of DG Sets in the NCR, particularly

during the periods of restrictions under the GRAP, subject to adopting

emission control measures /devices/ systems such as retrofitted Emission

control devices (ECDs) and dua-l fuel mode (gas and diesel), amongst other

means of emission control;

WHEREAS, large number of DG sets operating in the region, even

during the periods other than restrictions under the GRAP, cause heavy air

pollulion and are a matter of concern and thus, with a view to regulating

the use of DG Sets even for such periods, the Commission issued Direction

No. 71 for expeditious conversion of DG Sets to dual fuel mode, in areas

where gas infrastructure and supply is available;

WHEREAS, t.lle Commission from time to time reviewed the progress

and status in this matter, in line with various directions issued by it;

3*^d
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WHEREAS, preparatory actions were initiated by various

stakeholders towards emission control from DG sets through retro-Iitted

ECDs and / or dual fuel systems, a number of representations were sti1l

being made to the Commission, including deliberations / meetings with

various stakehoiders in this context, wherein the following were

highlighted:

I Issues related to availability of certified RECDs and agencies for all

capacity ranges and vintages of DG sets.

Issues related to availability / delays in PNG infrastructure and

supply, purely for DG sets.

Techno-commercial issues, logistics and time involved for fitment of

RECDs / conversion to dual fuel mode.

Issues related to availability of DG sets to the latest standards as in

MoEFCC notification No. GSR 804(E) dated 03.11.2022 (CPCB-IV).

No means for emission control in under 19 kW capacity range of DG

sets (neither RECDs nor dual fuel mode are available / suited).

Issues related to use of DG sets for emergency services.

11.

1V

111

v1

f-

?rr^d

WHEREAS, the Commission revisited / reviewed some provisions of

the extant directions on the regulated use of DG sets and issued a revised

Direction No. 73 dated 02.06.2023, to be applicable across all sectors in

the NCR including Industrial, Commercial, Residential and OIfice

establishments etc., as well as permitting more time to implement t1"e

schedule w.e.f. 0 1. 10.2O23.

Owing to ttre above, a number of stakeholders broadly requested for

the following:

(a) Extension of ttre deadline of 30.O9.2023, as laid down in Direction

No. 73, by about 3 months.

(b) Stipulating a condition of 'OR' instead of 'AIllD' towards fltment

of RECDs and conversion to dual fuel system, for all categories of

DG sets above 19kW capacity.

(c) Permitting DG Sets of >8O0 kW capacity to be run unintermptedly

for the durations of power supply failure, subject to compliance of
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standards as in Direction No. 73 dated 02.06.2023, even during

restrictions under GRAP.

(d) Permitting such DG sets of < 125 kW capacity to be run for

emergency services, even during the restrictions under the GRAP,

where either certified ECDs are presently not available at all or

where gas infrastructure and supply is also not available to enable

running them in a dual fuel mode.

NOW, THEREFORE, in due consideration of the contentions and

submissions made by various stakeholders, issues in ground level

implementation, availability of RECDs / dual fuel systems / new gensets

to CPCB -IV standards and various other techno-commercial

considerations put forth by them, the Commission, pursuant to a

comprehensive review and in supersession of all extant directions / orders

/ guidelines on the regulations for DG sets, now directs for adoption of the

following Schedule for regulated operations of DG sets (only as a backup

against regular power supply failures) across all sectors in NCR including

Industrial, Commercial, Residential and Office establishments etc.:

s.
No.

Capacity Range of
DG sets

System to be
adopted for
control of
emissions

Regulations for
use

1 Power generating
sets of all capacities
running on LPG/
Natural Gas/ Bio-
gas/Propane/Butane

None No restrictions
(Even during
periods under
GRAP)

2 Power generating
sets of all capacities
up to 800 kW to
standards as per
MoEFCC notification
No. GSR 804(E)
dated O3.1L.2022

None No restrictions

(Even
periods
GRAP)

during
under

*a
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3 800 kW and above Any emission
control mechanism,
strictly subject to
compliance of
emission standards
as indicated below. *

No restrictions
(Even during
periods under
GRAP)

4 125 kW to less than
800 kw

Dual fuel mode
OR

Retro-fitted ECDs
through certified

vendors / agencies

No restrictions
(Even during
periods under
GRAP)

5 19 kW to less than
125 kW

Dual fuel mode No restrictions
(Even during
periods under
GRAP)

DG Sets not
working in a dual
fuel mode, only
owing to non-
availability of gas
infrastructure and
supply, shall be
permitted only for
emergency services
as stipulated in this
direction.

6 Portable DG
(below 19 kW)

sets Presently no specific
means of emission
control are available
in this category I
capacity range of
DG sets.

No restrictions
during the periods,
other than
restrictions under
GRAP.

Not to be generally
permitted during
periods of
restriction under
GRAP. These shall,
however, be
permitted even
during periods
under GRAP only
for emergency
services as
stipulated in this
direction.

?0r4
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*Standards for stack emissions for 8OO kVI and above capacity DG sets

S.No Parameter Emission Standards

1. PM (at l1oh Oz) 50 mg / Nms

11. NOx (at L5% Oz) 650 mg / Nms

111. CO (at t5% Oz) 100 mg / Nms

lV Minimum DG Stack
height

30 meters OR minimum 6 meters above
the height of the building where DG set is
installed, whichever is higher.

For example, if the building height where
such DG set is installed is 20 meters,
minimum stack height for DG set should
be 30 meters from ground level;

While, if the building height itself is 27
meters, the minimum stack height for the
DG set should be 33 meters from the
ground level.

The regulated schedule for operation of DG sets issued vide Direction No.

73 dated 02.06.2023 comes to effect from 0 L.LO.2O23. The revised schedule

as above further eases out the means of implementation and addresses

practical difficulties and techno-commercial concerns of various
stakeholders and thus the revised schedule for regulation of DG sets would
be in force in the entire NCR w.e.f. 01.LO.2023.

Notwithstanding the revised schedule as above, in the interest of not
disrupting emergency services and permitting sufficient time for adopting
the stipulated emission control mechanism in such existing DG Sets, the

commission, hereby, oS a one-time exception, permits DG Sets for all
capacity ranges (which have still not been equipped with emission control
devices / systems as per the above noted schedule), to be run only for
emergency services in the NCR as listed below, even under periods of
restrictions under the GRAP, only up to 3L.12.2o23 and stricfly subject

to adherence to the above noted schedule / measures for emission control
thereafter:

Elevators / Escalators / TraveLators etc. in various

installations; Commercial entities / residential societies shall,

however, ensure that operation of DG sets and supply

(i)

a:t^d
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(ii)

(iii)

(iv)

(")

(vi)

(vii)

(vii|

(ix)

therefrom is purely limited to operation of elevators /
escalators / travelators etc. and not for any other activities of

commercial entities / residential societies.

Medical Services (Hospital/Nursing Home/Health ca-re

facilities) including units involved in manufacturing of life
saving medical equipment/devices, drugs and medicines.

Railway Seri,ices / Railway Stations.

Metro Rail Corporation & MRTS Serrrices, including trains and

stations.

Airports and Inter-State Bus Termina-ls (ISBTs).

Sewage Treatment Plants.

Water pumping Stations.

Projects related to national security, defence & of national
importance.
Telecommunications and IT/ data seryices.

It is further reiterated that appropriate emission control mechanism

sha-ll be put in place on or before 31.12.2023, in respect of DG sets being

used in above listed emergency serdces, to avoid action under the relevant

provisions of laws / rules / regulations / directions etc., thereafter.

NCR State PCBs/ DPCC shall ensure compliance of above noted

directions and regularly monitor the fie1d 1evel implementation.

--- s4 -
(Arvind Nautiyal)

Member- Secretary
To

1.

2.
3.
4.

copy
1.
2.
3.
4.
5.
6.

The Chief Secretar5r, Government of NCT of Delhi
The Chief Secretar5r, Government of Haryana
The Chief Secretar5r, Government of Rajasthan
The Chief Secretar5r, Government of Uttar Pradesh

to:
Chairman, DPCC
Chairman, HSPCB
Chairman, RSPCB
Chairman, UPPCB
Chairman, CPCB.
The Chairperson and a-11 Members, CAQM.

|.

Nautiyal)
ember- Secretary

24

28



.rrqfi.*r qrrn-rrr;* &q ifi*r ftsrxq-dt e5{-
ErT:f -. lr5:lr€-r xeirrr;r ;rrr-t*sr

(:o r.*-r trr i s s io rt f, r:r r .A i r Cl,u a l it.y lV! a n ;r ge ri.} e'-}t i 11

I-'r *t i(j} 
X, :XI; X::': 

rr a r"rcr

t i\01I

Ir. No.11o16/01 I 2o22-CAQM.Vol-llI -7K7 I)a1cd: 22.O2.2024

Subj e ct : Arqtg qd4ag qlE-tq Dire etrg n No, z 6 date @e gulate d

use of DG Sets-reg

sat-a crrrt

No

4

5

Pursuant. to a comprehensive review and in supersession of all extant

dircctions / ord,ers / guidelines on the regulations lor DG sets, Direction No'

76 datcd 29.og.2023 was issuecl by the commission under section l2 of the

commission for Air Quality Managcmcnt in NCR & Adioining Area, Act,2027 
'

dirccting for acloption of thc Schcdulc for regulated opcrations of I)G sets (only

as a backup against regular power supply failurcs) across all sectors in NCR

including Industrial, commercial, Resiclential and oflicc establishments et'c'

2. As certified Retrofitted Iimission control l)evices (RI')CD) are now also

available for 61 to 125 KW capacity range of I)G sets, Sr' No 4 & 5 in said

I)irection No. 76 dated 29.og.2023 are hcreby amended as undcr:

DG se1. CaPacitY rangc as

mcntioncd in I)ircction No. 76
DG Set CaPacitY range

amended now

AS

l-

I tzs KW to lcss than 800 KW 61 KW to less than 800 Kw

9 KW to lcss than 125 KW 19KW to less than 61 KW
L1

-J All other stipulations under thc I)irecl.ion No 76 dated29'O9

remain unaltered.

( Arvind

To,

1. The Chief Secrctary, Government of NCT of l)elhi
2. The Chief Sccretary, Government of IIaryana
3. The Chief Secretary, G<lvernmcnt of Ra.iasthan

4. Thc Chief Sccrctary, Government of Uttar l)radesh

Copy to

Chairman, I)PCC
Chairman, I ISPCI]
Chairman, RSPCII
Chairman, Ul)l)CIl
Chairman , CPCII.
Thc Chairpcrson and all Members, CAQM

( Arvind

2023 will
)

1

2
-.)
4
5
6

t

Mcm ecretary

17 d riffif,, qErf,{ qHR wn GIq Am tsfuO, dff,€Ys qrd, T{ ftd'rrooor
({1 llq : 0L1.-231 07213, { i-d : ca q m-ncr@ gov' i n

17th Floor, Jawahar Vyapar Bhawan (sTC Building), Tolstoy Marg, New Delhi-110001

Tel :01.1-237 01213, E-mail : caq m-ncr@gov'in

S.
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